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carc1 Miss 	 kd Counsel for the 

	

1 	.hok kh.nty Ld. Sr,Coupse] 

fr th:. 	 .n .;hcn 	copy o O.A. 

h.A3 been S3rved. 

The app1Icat's rievance is that the 

es . 	pon,~en-,-s held a D 	for promotion to the 

pto,r 	T(yLr' 	in the 	 rh'e 
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his juniors were considered, 'nut he was lefi 
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2 	,9 

out fbr the zone of con;ideration, and, 

accordin71y, his name 1id 	fbtvadl pl.ce 

in the list of promotion of PGT(Physic) 

r the year 2003-04. He had sibitthi 

several representations at. 26.12.03, 

1.1,04 and 20.7.04 against his non-con- 

si1ration, a'dresed to the Assistant 

Commissioner, Ken'ria Vidyalaya Sanathan, 

3hubaneswar arid on one accassion made 

representat:ion dt.12.1.04 to the Assistant 

Comm iss io ncr kim! nistratio n, New Delhi. 

He had also suiitted his grievance before 

the Grievance Officer, Kondriya Vidyalaya 

:3angathan, Recion.a1 Office, Phuhanesiar, 

but without any effect. It has also been 

disclosed by the applicant by producing 

letter dt,12,1. 	at ire,cure-9 that the 

particuLars of the apLicant wr: not far- 

warded y the Principal of the school 

tocether with otocoj:;ies of ?CR for con-

sideraticn ij the DP, vvrhich was held, dunn 

the year 2002, and it was forwarded sub- 

sequently alon with his letter at.12.1.04, 

Front the above disc iosure, it is clear 

that the case of the applicant micht not 

have 'neen considered by the DP, hicuse 

of non-receipt of the pzrticulirs, 	hibh 

were necessary for preparation of the 

- 
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1tErls fox: cOnieratior by thx nrr.  

In th view of thematter, it wo] sxfic 

if'iewcd ir:ct the Respondentz tc,t::ke 
07- 

clue notice 	the ep:rertat'c.rs sr'itk. 

y the appi.cant ar also h( 

made lry the Assistant Corr.rdssioner YenrJ 

Vidyalaya Sangatan Re-Tional OffLce 

Phuhansar y hj letter dt.1.1.C4 thtt 

whie furn h.nc the particuiars for 

ticri to the post of PGT, pri.ncipl Yendri 

Vi3 aly z, ?hubaneswar had not suhm,tted 

the C1s of the applicant vid.e hi letter 

dt.1.12.G2 because of which 	piiCt 

could not be considered fcc poUcn. 

the DEC for the year 2003-04. The Res#bni"',Z--

nts are also directed to holf, a re'iew -f 

DL to 	isier the cxse 0 c thr, app1rbt 

sooner than later and under no circumstnc€s 

beyon1 9 0 days f ro-n the date o f recet 

of this letter, anl the result of the DEC 

to be iricted to the applicant within 

3C x3ays o the hcl1r'' o the DP te-

after. iedlss to o.rve here tht in 

40. cise the applicant is found fit. 

tic'n he will be entitled to all x-

uentiil beneits from the dL: hL 

juncr we 	j:r otxl to the p t cf PGT 

grade. 

!ith the - e c !-scr tic n an3 '1 ±rct. 

this C.A. i3 disposed of at the tac.e of 

Lert is also '-riven to the applicant 

that if his rievance is not setLx withtn 

the tir of 12 days as sti 2ltOd 
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I 	to apprdch the Tribunal, if so advise3. 


